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RULE I

RULE 5

Delhd 1tigh Court (original Side) Rules, 1967

%C\ : ¢ o
o Chapter III Rule 1 of the said RULES
requires that every plaint, wWritten Statement,
Apohlication, Pettion and the like.presented TS

the court shall be in English,

Rule 5 reads as under ;-

- No document in a language other than English
intended to be used in any proceeding before
the court shall be received by the Registry
unless it 1s accompained by a translation

in Englisn

i) agrecd to by both the parties; or

£i) Certified to be a true translation
a)

bi, by any other counsel, whethcr engaged in the

by a counsel engaged in the case; or

-Case or not mrovided a counsel engaged in the
| case autbenticates. such certificate; or
iid) Erepared by an official translatore of the court
on payment of the Prescribed charges; or
iv) pPreparéd by a translatore Specifically appointed
or anproved for the purpose by the Registrar,

on payment of such charges ashe may order,

2) A suit or other broceeding will not be saét down
for hearing until and unle: = all parties confirm
that all the documents filed on which they intend
to rely are in English or have been translated
into English, "

- SINLLARYLY, the Rules framoed for the Presental ion
Fecantion, appeal, Petition ang applica:tion for

the Roview & Revision recquire that-
"Every jlemorandum Of anpeal and every application,
Wit on Statement , AffFidavit Annexures to Delition

Etc. shall be the English language,®
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- REPORT

1, Alok Kumar, having been atharised to present the report
of the Select Committee constituted on the Delhi Official Language

Bill, 1995 hereby present this report on behalf of the Select

Committee.

The Delhi Official Language Bill, 1995 was introduced in
the Legislative Assembly during its sitting held on 19-12-1995
by the Hon'ble Chief Minister and the Bill was -discussed in the
sitting of the Assembly held on 21-03-1996. During the course
of discussion, S/Shri Alok Kumar, Gauri Shankar Bhardwaj, Jag Parvesh
Chander and Ajay Makan moved their amendments to the Bill. After
the discussions the House decided to refer the Bill to a 7 member
Select Committee to be nominated by the Hon'ble Speaker.

Thereafter Hon'ble Speaker constituted a 7 member Select

Committee.

A notification regarding duly constituted . Select Committee
was published in the Delhi Gazette in 10-07-1996.

In all the Select Committee held 7 meetings.

With a view to elicit and invite opinion/suggestions and
views from distinguished persons/organisations, a public notice
was published by the Secretariat in major Hindi, English, Urdu

and Pubjabi newspapers.

Subsequent to the publication of public notice in the newspaper
the Secretariat received suggestions/opiniors and views from public/
organisations and other distinguished persons including S/Shri
Dr Surya Kant Bali, Dr Ved Pratap Vedic, Gopal Prasad Vyas, Ratnakar
Pandey, Dr Lakshmi Naryanan Pandey, Hari Babu Kansal,Btﬁﬁﬁigﬁiﬂﬂfﬁﬁf'
Sardari Lal Bajaj, Shyam Lal, Vijay Bhushan Gupta, Dr. Krishan
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Lal, Dr S Narayanan Aiyyar, Anand Swaroop Garg, Dr Dharmvir etc.
These suggestions/views were placed before the Committee for its

consideration and the Committee duly considered them.

Distinguished personalities were invited in the meetings
of the Committee from time to time who expressed their views with

regard to the Bill in question.

Besides Shri Jag Parvesh Chandra, M.L.A. who moved " his
amendment to the Bill during the course of discussion in the House
i S/Shri Sardari Lal Bajaj, Shyam Lal, Anand Swoorup Garg, Dr.
Dharmvir, Dr. Vijay Bhushan Gupta, Dr. Krishan Lal, Hari Babu Kansal,
Dr. Mahesh Chand Gupta, Nand Kishore Bhatt, Dr. S Naryanan Aiyyar,
Head of Deptt. of AHindi, Delhi University made their presence before
the Committeé for evidence and expressed their views on various aspects

of the Delhi Official Language Bill.

After having pondered. and giving serious thought to various
aspects of the Bill and the views expressed by different organisations

as well as distinguished persons, the Committee recommended to add

the following clauses in the Bill :

I8 Following 4(a) be added after Clause 4 :

In particular the Government shall use the Punjabi Language

for the following purposes :-

(a) Receipt and reply of Applications and Memorandums.

(b) Acceptance of written documents in Punjabi by different
government offices.

(c) Publication of important statements and notifications
made by the Government.

(d) Release of all important government instructions, orders,
reports of public importance.

(e) Publication of important government advertisements
in Punjabi newspapers.

e



4

(f) Installation of important indications and signboards.

The acceptance by the Committee of the aforesaid amendments
hés changed the complexion of the Bill. Now, the draft Bill has
acquired financial implications in the sense that the Government
will now have to provide necessary infrastructure in its various
offices .for implementing the provisions in letter and spirit.
And this would entail incurring of substantial expenditure from
the Consolidated Fund of National Capital Territory of Delhi on

a reqular basis.

In this regard attention is invited to Section 22(3) of the

N.C.T. Act, 1991 which reads as under :

"A Bill which if enacted and brought into operation would
involve expenditure from the Consolidated Fund of the Capital,
shall not be passed by the Legislative Assembly unless the
Lt. Governor has recommended to that Assembly the consideration

of the Bill".

Shri Ajay Makan, M.L.A. was reguested to appear before the
Committee on 18th December, 1996, but he could not attend the

same.



On being suggested by the Members of the Delhi Raj Bhasha

Jagriti Manch that in the "Statement of Objects and Reasons"

where Punijabi has been described as oldest language and cultures

some other suitable word should have been substituted. The

Comnittee decided to substitute "oldest" by the word "old"

in English and "PRACHIN" in Hindi version of the Bill. The

Committee also recommended that in the Statement of Objects

and Reasons where the words "substantial number of people"

have been written, that should be substituted by the words

"sizeable number of people". Likewise, the Committee also

recommended to substitute the word "sashan" by the word "sarkar"

in Hindi version of the Bill.
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In nutshell almost all the witnesses who appeared before
the Select Committee opined that Section 3, 6 and 7 of the Bills
as well as Statement of Objects and Reasons should be modified keeping

in view the recommendations of the Committee.
Amendment

Section 3 - "Hindi in Devanagri script shall, with effect
from the date of commencement of the Act be the Official Language
of Delhi for all purposes except such purposes as are specifically

excluded by the Constitution".

The Comittee did not accept the above suggestion.

Simiarly, it was also suggested that Section 6(2) be amended

to read as follows :

"The Bills etc. which are introduced in the House, Hindi
deemed to be the oricinal text of the same and a translation of the
same in English or Punjabi bedeemed to be the authoritative text of

these languages."

Similarly, a suggestion was also made to delete the words
AL present there is no Official Act of Delhi nor any Presidential
Order seems to have been issued so far in this regard" from the Statement
of Objects and Reasons annexed to the Bill. Suggestions to the effect
were also  made that with a view to make Hindi Official Language
. of Delhi provision for installation of signboards etc. on commercial
establishments/shops in private sector should also be made in the
Bill. Hindi should be used first in such signboards and other
languages should be used below Hindi language. The fine upto a minimum
of Rs. 500/~ and maximum of Rs. 5,000/- should be imposed on the
persons who are found vi.c)lating these provisions. The Committee

also endorsed this view.
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With a view to implementing this proviesion letters requestin§
to send the copies of the rules and regulations etc. in this regard

have been sent to Assembly Secretariats of Tamil Nadu,-- _Karnataka

and” Andhra Pradesh.

After serious deliberations the Committee came to the
conclusion that keeping in view the possible delay in receiving the
desired information from various States the official language
Bill should not be further kept pending to await this information
and should be passed at the earliest. While geneally agreeing with
the approach of the suggestion the Committee left the matter open
to be incorporated by necessary amendments at a future appropriate

time.

The Comittee considered and deliberated over the issue
pertaining to the use of Hindi in Delhi High Court and subordinate
Courts and it opined that since the Delhi High Court itself has framed

rules relating to use of language known as "Delhi High Court (Original

Side) Rules, 1967" which may be seen at Annexure "A", it would, theref:ore,

be desirable to reguest the Delhi High Court to frame its language

policy and implement the same. Therefore the Committee recommends:

(1) that with a view to making Hindi an alternative language,

the Delhi High Court be requested to reconsider the rules

framed by it.

(b)- the Committee expresses its concern that almost all the work
" relating to civil matters and substantial work relating to
criminal matters is being disposed of in the subordinate

Courts of Delhi only in English.

The Committee recommends that necessary steps should be taken
to make the use of Hindi Language ~ 'in @ll the :subordinate
Courts of Delhi.

s

-
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The Committee expresses its gratitude to all the distinguished
and intellectual members who made it convenient to appear before

the Comittee and expressed their considered opinions.

The Committee expresses its appreciation for the work and
contribution made by the following officers of the Secretariat in
collecting .= = " important information with regard to this
Bill and holding the meetings of the Committee - Shri P.N. Gupta,
Secretary; Shri Sudarshan Kumar Sharma, Special Secretary; Shri S.K.
Srivastava, Committee Officer; and also other staff members of the

Secretariat.

/
(ALOK KUMAR)
CHATRMAN

SELECT COMMITTEE ON

DELHI
JANUARY, 1998

DELHI OFFICIAL LANGUAGE BILL
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RULE 1

RULE 5

2)

ANNEXURE- I

DELHI HIGH COURT ( ORIGINAL SIDE) RULES, 1967

i)

ii)

iii)

iv)

(a)
(b)

Chapter IIT Rule 1 of the said RULES requires
that every plaint,written statement, application,
petition and the like presented to the Court

shall be in English.

No document in a language other than English
intended to be ﬁsed in any proceedings before the
Court shall be received by the Registry unless
it is accompanied by a translation in English:
agreed to by both the parties; or

certifiedto be a true translation -

by a counsel engaged in the case; or

by any other counsel, whether engaged in the case
or not provided a counsel engaged in the case

authenticates such certificate; or

prepared by an official translator of the

court on payment of the prescribed charges; or

prepared by a translator specifically appointed

or approved for the purpose by the Registrar

on payment of such charges as he may order.

A suit or other proceedings will not be set down
for hearing until and unless all parties confirm
that all the documents filed on which they intend
to rely are in English or have been translated

into English.



(2) “

Similarly, the Rules framed for the
presentation, reception, appeal, petition and
application for the Review and Revision require

that -

""Every Memorandum of Appeal, and every
Application, Written Statement, Affidavit,
Annexures to Petition etc. shall be in

the English language'.



Short title
extent and

commencement

Bill No. of 1998

THE DELHI OFFICIAL LANGUAGES BILL, 1998
A

BILL

to provide for adoption of Hindi in Devnagri
script as th first language and Punjabi in Gurmukhi
script as the second 1language to be used for th&
official purposes and other matters of the National
Capital Territory of Delhi.

BE it enacted by the Legislative Assembly of
the National Capital Territory of Delhi in the Fif-
tieth Year of the Republic of India as follows:-

B (1) This Act may be called the Delhi Official -
Languages Act, 1998.

(2) It extends to the whole of the National
Capital Terriitory of Delhi.

(3) It shall come into force on such date as
the Government may, by notification in

the official Gazette, appoint.



Definitions 2.

Hindi to be 3.
official
language of
Delhi

Punjabi to
be second 4.
official

language of
Delhi

In this Act unless the context otherwise

requires: -

e

{(a) "Act'" means the Government of National
Capital Territory of Delhi Act, 1991 (No.1
of 1992);

(b) "Delhi" means the National Capital Territory
of Delhi:

(c) "Government' means the Government of the
National Capital Territory of -Delhi,;

(d) "Legislative Assembly" means the Legislative
Assembly of the National Capital Territory
of Delhz.

Hindi in Devnagri script shall, with effect from
such date as the Government may, by notification

in the official Gazette, appoint in this
behalf, be the official language of Delhi for
all purposes except such purposes as are

specifically excluded by the Constitution or
the Act and in respect of such matters as may
be specified by the Government from time to

time by notification.

(1) Punjabi in Gurmukhi  script shall be the
second official 1language of Delhi for
such purposes as may be notified by the
Government from time to time.

(2) In particular the Government shall (wuse
Punjabi language for the following

purposes: -
(a) Receipt and reply of Applications and
Memorandums,

(b) Acceptance of  written documents in
Punjabi by different government

offices.

(c) Publication of important statements

i



AL Wi AR v

Form of 5.
numerals

Languages 6.
to be used
for Bills,

Acts etc.

Power to b
make
rules

The

(d)

(e)

(f)

form

official

(3]

and notifications made by
Government.
Release of important gover

the

nment

instructions, ordes, reports of public

importance.

Publication of important gover
advertisements in Punjabi newspa
Installation of important indica

and signboards.

of

ppurposes of

numerals to be used for
Delhi shall Dbe

international form of Indian numerals.

Hindi

or ;Acts

subject to the provisions

orders,

under any -

Provided,

above

the

nment
DET'S .

tions

the
the

shall be used in all Bills introduced in,

passed by the Legislative Assembly and

rules

, regulations and bye-laws i

however, that a translation of

in the English language ©published

authority of the Lt. Governor in
Gazette shall be deemed to be

Official
authoritative

language.

text thereof in the En

of Section 3 -for all

ssued

law made by the Legislative Assembly.

the
under
the
the
glish

(1) The Government may, by notification in the

(2)

Official Gazette, make rules for carrying
out the purposes of this Act.

In partictilary, and without prejudice to
the generality of the foregoing power,

such rules may -

(a)

prescribe the manner of translation

of the authoritative text of B

Acts,
the

Orders, Rules, Bye-laws etc.
English and Punjabi languages.

1
into



(3)

(4)

(b) provide to make rules with respect 10
ny other matter which is required to
be, or may be, prescribed.

Every rule made under this Act shall be
iaid, as soon as may be after it 1s made,
before the House of the Legislative Assembly
while it is in session for a total period
of thirty days which may be comprised 1in
one session or 1in two O TmoOre successive
sessions and if before the expiry of the
session immediately following the session
or the successive sessions aforesaid, the
House agrees in making any modification
in the rule oT the House agrees that
the rule should not be made, the rule shall
thereafter have effect only in such
modified form or be of no effect, as the
case may be; so, however, that any such
médification or anulment shall be without
prejudice to the validity of anything
previously done under that rule.



STATEMENT OF OBJECTS AND REASONS

With the enactment of the Constitution (Sixty-
ninth) Amendment Act and the Government of National
Capital Terrtory of Delhi Act, the National Capital
Territory of Delhi has been granted a Legislative
Assembly of its own.  Sub-section (1) of section 34
of the Government of National Capital Territory of
Delhi Act provides that the Legislative Assembly may
by law adopt any one or more of the languages in use
in the Capital or Hindi as the official language or
languages to be used for all or any of the official
purposes of the Capital. It is proposed to adopt
Hindi as the official language of the National Capital
Territory of Delhi by means of a formal enactment

as provided under section 34 of the said Act.
Besides, a sizeable number of people in Delhi speak
Punjabi. After the partition of the Country,
Punjabi speaking population of undivided Punjab came-
to Delhi and it has, now become a predominantly
Punjabi speaking region. Punjabi is one of the
oldest 1languages and cultures born in eight/ninth
centuries. These people have been loging to have
Punjabi as the second official language. Though the
Government of Delhi has taken several steps to
promote, propagate and develop Punjabi by
establishing a Punjabi Cell in the Language
Department of the Government and settiing up the
Punjabi Academy as an autonomous body, etc. yet
their main demand for declaring Punjabi as the
second official language of Delhi is still to be
fulfilled.

The Bill is intended to seek the aforesaid

objectives.

(SAHIB SINGH)
CHIEF MINISTER



